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CENTRAL. AOMINISTRATIVE TRIBUNAL @ PRINCIPAL BENCH (5)'

DA 3195/2003%

"HNew Delhi, this the l4dth day of January, 2004

Hon 'bie 3h. Sarweshwar Jha, Member (&)

Bh. Kapil arora
3/0 late Sh. azhok Arora
&4/72924, Shri Ram Colony
Bhola Nath Nagar
Shahdara, New Delhi.
e LAPDILcant
{Ry Advocate $h. 0.R.Gupta)

.. Union of India through
Secretary
Ministry ot Urban affairs
and P.A., Nirman Bhawan
Meaw Delhi .

7. Director of Printing
Ministry of Urban attairs
and P.&., Nirman Bhawan
Mew Delhi. :

3. The Manager
Govt., of India Press .
Minto Road, New Delhi - Z.

. » Respondents
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Shri Sarweshwar 1ha,

The applicant has preferred this 084 against the
deéision of the respondents as Conveﬁed vide OM N
PF[EI}SlOO dated 4-7-2007 whereby the reauest of the
applicant for appointment on compassionate grounds has  besn
arbitrarily reiected onlvy on the ground that the family has

received reatiral beanefits atter fThe death of the Govi.

searvant .

2. The applicant, atter having received the impugned
letter, has submitted a renresentation to the respondents, a
copy ot which is placad at  Annexure-3., In the said
representation, the applicant has explained very clearly that
atter the death of his father, his sister qot married and in
the process the family has incurred hugelliabilities, thereby
putting the family to great financial hardship. ,It has also

been mentioned that the applicant has been given three vears
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apnrenticeship trainina from 19-1-2000 to 1&-1-2003% and has
been declared as havihg passed by the National Council fear
Training in the Vocational Trade held from 23-4~2003 +to
30-4-200%, He has, however, not been given the advantage for
having passed the course, He has pointed out that the entire
expenditure whitch has been incurred on imparting him the said
training will a0 waste it he is not emploved appropriately by

the respondents,

3, Having regard to the facts that the applicant has
submitted a representation to the respondents after héving
received the inpugnad letter and also that he has been qgiven
three vears’ trade training, it wonld be appropriate that the
respondents  re-consider the matter in the light of the
submissions made by him in his representation and also in
his 0A. Théy are  further directed that both the
repraesentation as  well as this 0a treating it as &
represaentation are considered and disposed of by tThem within
a peariod of three mqnths from the date of receint of a copy

of this order by issuing a reasoned and speaking order.,

4, Let a copy of this (0f be izsued to the respondents

along with a copy the oresent order.

_\Lyw,_,gzvﬁ_,—~1_f yia_w

[ SARWESHWAR  THA)
MEMBER (A)






